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CEN TRAL ADMIN ISTRATIVE TRIBUNAL
principal Bench

0.A. No. 2366 of 1991
h
New Delhi, dated the <2~ Novamber, 1995

HON 'BLE MR. S.R. ADIGE, MEMBER (R)
HON'SLE DR. A. VEDAVALLI, MEMBE R (3)

shri V.D. Arord,

s/o late Shri Kanhiya Lal,

R/fo N=22, grinivaspuri, )

N ew Delhi—110065. e X Appllcant

(38y Adwcate:T.P.S. @ thor)

VERSUS

Union of India through the
Secretary,
ministry of Civil Supplies,
and public pistribution,
Krishi Bhawan,
N aw DBlhio essssese Respondants

(8y Adwcate: Shri P .H.Remchandani)

JUDGMEN T

3Y HON'BLE MR. S.R. ADIGE, MEMBER (A

The applicant shri v.D. Aror2 in this

0.A. seeks adjustment @s L DOC 3gainst 3 vacant
post in the Hea3dquarters Office of the Directo=-
ratg of eights & Medsurss and seniority from
the date of his entry into Govt. service i.e.
28.5,73 with oonsequen tial benefits of

promotion with retrospective effect,

2, The a8pplicant was 3ppointed 28 LOC in
the Northarn Reilway OFfice of the Director@te
of Weights & Me2sures on 28.5.73. Sdme time

in the mid 1970's this Directordte wa@s brought

under the Dep tt, of Civil Supplies 2nd Coop.

The 8pplicant yag decl@red pemanent
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2ag LOC WeseFo 15,5.76 vife Ministry of Civil Supples

—2-

and Coop. (Director2te of uweights & Measur es)
orders da3ted 3.6.79, Theredfter he Wls appoin ted
ag Stenographer Gr2de D on 2d hoc basis in the

Dep t. of Civil Supplies w.e.fe 22,11.83, Thereafter
consequent upon 3bolition of certdin posts includim
that of the 3pplicdnt his services were placed
with the Surplus Cell vide 0.M. dated 18,7.86, 8t
which point of time, he w@s working 2s Stenographer
Grade '0' which he continued to hold till &8 .8.86
when he proceeded to t2ke up his new 2ppoin ment

in the Pay & Accounts 0ffice of the ministry of

personnel by Office Order dated 29.8.86 (Ann, A.6) »

3. The @pplican t h2as not:succeeded in
establishing that consequent to the 3bolition of
the permanent post of LOC in the Directord te of
yeights and Me2sures in the Dept. of civil supplies
and Ooop., there were other 3\ilable posts of

LDC in that Directorate, 61 in the s2me Ministry
itself ag2inst which he ould have been adjusted.
Upon the 3bolition of his post the respondents
acted @s per rules in forwdrding his name to the
surplus Cell 8dninistered by the D.P.A.R., whose
responsibility it was to redeploy the 8pplicént,
which they did by placing his services with the

P 8y & Accounts Office of the D.P.,A.R. 28 3n LDC
The fact that @n instrument machanic shri RBghunath

singh was adjusted in the Director3te of Weights &
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Me23sures 8s 8 peon and 3 Chowkiddr wds
adjusted in the Ministry of Civil Supplies
does not me2n that the 3pplicant had an
snforcedble right to be similarly adjusted in
the Directorate of yeights and Medsures or the
Ministry of Civil Supplies itself.

4, In the result this 0,A, fails and is

dignissed, No costs,.
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(DR. A. VEDAVAL LI) (5.R. E)
“memb er (3) Mmenber (A)
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